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Notes of The
Registry
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None for the applicant. Mr. T. Rath, Ld.
Counsel for the Respondents submitted
that he has filed a Memo stating that the
benefits have been allowed to the applicant,
so the O.A. has become infructuous.

In view of the submissions of learned counsel
for the respondents above and since no one
is present on behalf of the applicant, the O.A.
is dismissed for default and non-prosecution
of the applicant.

( SWARUP KUMAR MISHRA) ( GOKUL CHANDRA PATI)
MEMBER (J) MEMBER (A)
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